BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

DATED THIS THE ELEVENTH DAY OF FEBRUARY,1987
Present : Hen'ble Shri Ch.Ramakrishna Rae Member(J)
Hen'ble Shri L.H.A.Rege Memberx (AM)

APPL ICATION Ne.1694/86(T)

Shri C.V.Appu,
resideing at 10/6,Venkatraman Layeut,
Maruthisevanagar, Bangalere - 560 033. cee APPL ICANT

Us.
\

1, The Unien ef India
represented by thes Secrstary
te Gevernment, Ministry ef
Railways, Rail Bhavan,

New Delhi.

2. The Divisienal Railway Manager,
Seutharn Railuway, Bangalere
Divisienal Offices,

Bangalers - 560 023,

3, The General Manager(Psrsennel),
Seuthern Railway Zenal H.Q.
Offices, Park Tewn,

Madras - 600 003,

( SHRI M.SREERANGIAH ess ADVOCATE )

4., V.Mehanraj,
T1/0/YPR.

5. KeNagabhuhanam,
SM/GBD.

6. M.Chinnathambi,
EE 836.

7+ Pe.Krishnamurthy,
RT 3384,

8. R.Christepher,
EE 1655

8. D.Kesavam,
0ffgeDy.55/SHBC.

10. C.Krishnaswamy,
EMT 2284.

11+ D.Thiagarajan.

12, K.layapal,
TI0, Bangarpet. eee RESPONDENTS

( Nes. 4 te 11 C/e The Divisienal Manager,
Bangalere City, threugh
DPR, Bangalere. )




am—

-7 -

This applicatien has cems up besferethe ceurt teday.

Hen'ble Shri L.H.A.Regs, Member(AM) made the fellewing 3
ORDER

Applicant in persen. Shri M.Srearangaiah, Csunsel fer

Railways present, fer Respendsnts 1 te 3.

2, The applicant states that he had submitted a representa-
tien dated 10.3.1985 te the Divisienal Persennel Officer, SBC,
Bangallre(DPD), peinting eut that the queta resesrved in the grades
of Rs,550=750 and Rs,700-900 fer the schesduled caste and scheduled
tribe candidates was exceeded ,depriving thereby legitimate
sppertunity te him fer premetien te these grades. He further
states that ha had submitted anethsr repressntatingﬁtég the
Divisienal Railway Manager, Bangalsre (DRM) thereafter but beth

these reprasentatiens have remained unanswered.

3. We, therefere, direct the JPO/DRM te sxamine the abeve
representatiens ef the applicant and give a reply te him within
a peried ef thres menths frem the date ef receipt ef this erder,
If the applicant is still aggrieved, he may appreach this Tri-
bunal enly after exhausting all channels ef redressal avajilable

te him in his department.

4 We regret te nets that the Respendents have taksn in-
erdinately leng te dispess ef the abeve representatiens ef the
applicant,which dees nit cenduce te administrative justice.

At least an interim reply sheuld have besn given te the repre-
sentatien ef the applicant}t- lst him knew the factual pesitien
His representatien should new be dispesed ef within the time-

limit stipulated abeve.



